O.A. 350/00881/ 2019

¢ / 1 0.A. 350/00881/2019,
& ‘ CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH, KOLKATA

Order dated: 25.07.2019

Coram : Hon’ble Dr. Nandita Chatterjee, Administrative Member
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For the applicant

For the respondents
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Pradip Majumder @ Mazumder,

Son of Late Chittaranjan Majumder,

Aged about 59 years,

Working.as Helper-under Sr. Section Engmeer
Sealdah Division, Eastern Rallway,

resndlng at Noﬁfth BaksaramFarldpur“fBlock Near Pally
“Unna?yan Samlty, Santragachu,P 0 Baksara Dist.
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2enior Section Engmeer(ElectrlcaI)
Sealda‘h‘-*ﬁ)lwsmnwEastern Railway,

Kolkata — 700 014.
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..... Respondents.
Mr. B.Chatterjee, Counsel

Mr. S.Bhattacharya, Counsel
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ORDER(ORAL)

Dr. Nandita Chatterjee, Administrative Member

The applicant has approached the Tribunal praying for the followmg relief:

“la) An order directing the respondent authorities to
regularize the Service of the applicant from 18.10.1985
since he is working in a regular vacancy along with all
consequential benefits.

(b) An order directing the respondents to give Promotion
and*frxatlor% o{?}ay aéong%wrth all*consequenttal benefits.
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Examination on 21. 01 26b3 The “‘é’ﬁpllcant*““represented on 30.10.2017 and
24.08.2018 praying for regularization of his service but to no effect, and, hence,
being aggrieved, has approached this Tribunal for relief. Ld. Counsel for the
applicant further submits that he would be fairly satisfied if a direction is issued
on the concerned Respondent authorities to dispose of the representations in a

time bound manner.
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4. Ld. Counsel for the Respondents is present and does not object to disposal

/ Y of such representatiorsin accordance with law.

5. Accordingly, withbut entering into merits of the matter, and, with the
consent of the parties, the cbncerned Resbondent authorities are directed to
examine the contents of the representations of the applicant dated 30.10.2017
and 24.08.;2018 (annexed as Annexure-A/S and A/6 to this O.A. respectively),

received at their end within a perlod of eight weeks from the date of receipt of a
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